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07.07.2004 Present: Hon'ble Sri K.V. Sachidanandan 
Vice-Chairman. 

The applicant is a retired person, 

who was working in Assam as District 

Savings Officer, National Savings 

k)rganisation.. The applicant was promoted 

'and transferred as Dv. Regional Director, 

National Savings Organisation to Gaya 

j
Bihar) and again re-transferred to Ass am. 

he applicant's cisim is for Special Duty 

Allowance for one year. 

Heard Mr A. Alimed, learned 

chunsel for the applicant and Ms. U. Das, 

4arned Addi. CG.S.C. for tl' 

rspondents. 	 - - 

IVIs. U. Das. learned Addi. C.G.S.C. 

the resondents wanted time t.o take 

intructio,ns. 	 - 
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However, con sidethig the issue '  
involved, I am of the view that the O.A. 

has to be admitted. Admit. 

Past on 23.08.2006. 

Vice-Chairman 

The cemsel for the resp.nd.nts 
*nte to Liie reply. z.t 	$ .ae. be 
listed on 15094,e4 

vLceu.clajrma* 

Counsel for the Respondents ¶ants 
to f1e written statement, Let it be den- 
post the matter on 17.11 • 06. 

 IL, 
Vice-Chairman 

kw e(v 

17.1 L2006 Present: Hon'ble Sri. K.V. Sachidanandan 
Vice-Chairman 

Learned 	Counsel 	for 	the 

Respondents wanted: to have further time 

to file reply statement. Post on 19.12.2006. 

Vice-Chairman 
1mb! 
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Mr.M.U.AhflA, learned Addi, 
C.G.S.C. seeks further time to file 
reply Statement • Let it be done.' 

post on 22,142007. 

vice-ch airmax. 
bb 

£i3 	t7c.7 	 te.1:.l 	t:Yi 
Vtj Atvi taCl#i 	 c 	gwththeSDAcaseirflesflrIPrrtth 

anti 	at liberty to file 
reply 	 22,2.2007. 

vice-Chairman 
-Nb ltl' Iw 
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alon9wth the SbA cases for earin9. In the 

mean 	respondent 	e at liberty to file 

reply statement 	on 22.2.2007. 

Vice-Chairman 

2212007 	Reply not filed. Let the case be listed 

alon9with the SbA cases for heorin9. In the 

meantime respondents are at liberty to file 

• 	 reply statement. Post on 22.2.2007. 

Vice-Chairman 

/bb/ 

1. 

9.2.07 	Written sl:at:einent. has not been flied 

by the respondents. Counsel for the 

respondents prays for lime to file written 

statement. IMt it he done. Four weeks time 

is granted to file written statement. It is 

made clear that if the written statement is 

not filed, the right of the written. statetnent 

will be h'rfèited. Post the matter after four 

weeks. 

Vi ce-.0 .hairm an 

ku 
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C.A. 170 of 06 	 I  

3.4.07. 	Counsel tor trie rsponents prys"tor 
time to tile written statement. 	It be 
done. Post the matter On 7.5.07 

V..ce -Chairman 
im  

H. 
752007 	Mr M. U. ahined, learned 

, 	 AddL:C.G.S.0 has filed letter of 
absence. 

POst the matter on 5.6.07 
for hearing. 

I . . Vice-Chairman 

/pg/. 

	

5.6.2007 	This is a SDkrnatter. At the request 
- 	 df the learned counsel for the éspondents 

post the case on 13 6 2007 for hearing 
v) vb toyzl~~, 

Vice-Cha:man 

/bb/  

13 6 2007  At the request fo. r the Applicant the 

case is adjourried: nd posted on 2.7.2007 

for hearing 

• 	 Vice-Chat man 
/bb/.. 	. 	 . 

M.07.07.Poat the matter on OA3 07 ,' 07.  

Vice-Cbainn an: 
mi 
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3.7.07. 	Heard learned counsel for the 
parties. Hearing concluded. Judgment 
reserved. 	

) 

• 	 Vice-Chairman 

117.07. 	Judgment delivered in open Court. Kept 
in separate sheets. Application is allowed 

Vice-Chaimian 
Im 

II 
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CENTRAL ADMINISTRATIVE TRIBUNAL; :GUWAHATI BENCH. 

(O.A. No 170 of 2006) 

DATE OF DECISION 

Mr. Susil.. Kumar Tamul..ui 	APPLICANTIS 

ADVOCATEFOR THE 
Mr.Mr.A.Ahmed, Ms. .SBhattaCharjee, 	APPLICANT(S) 

- VERSUS- 

Union of India & Ors. 	RESPONDENT(S) 

Mr MM. Aimed, AddLC.G.S.C. 	ADVOCATE FOR THE 
RESPONDENT(S) 

CORAM 

HON'BLE MR.K.V .SACHIDANANDAN VICE-CHAIRMAN 

Whether Reporters of local papers may be allowed to 
see the judgriients? 

To be referred to the Reporter or not? 

Whether to be forwarded for inc1.uçq9 in the Digest 
Being cop'.iecS at 3ohpur Bench & IJir Benches? 

Whether their Lordships wish to see the fair copy of 
the Judgrnent? 

3udgment delivered by Hon'ble Vie-Chairman 

•1 



CENTRALADMINISTRATWE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 170 of 2006 

Date of Order: This thelay of July, 2007. 

HON'BLE MR.K.V.SACHIDANANDAN, %'ICECHAIRMAN 

Shri Sushil Kr.Tamuli 
Retd. Deputy Regional Director of 
National Savings 
Resident of "F" Lane 
Milan Nagar 
P.O.C.R.Building 
Dibrugarh 
786003. 

By Advocate Mr. A. Ahmed. 

-Versus- 

Applicant 

The union of India represented 
by the Secretary to the Government of India, 
Ministry of Finance, 

Economic Affairs, New Delhi. 

The Additional Secretary (Budget) 
Ministry of Finance, 
Department of Economic Affairs, New Delhi. 

The Director 
National S.avings Institute 
CGO Complex,"A" Wing, 
4th Floor, Semenary Hula, 
Nagpur, Pin-440006, 

The Regional Director 
National Savings Institute, 
Udai Path, R.G. Baruah Raod, 
Guwahati-78 1024. 	 Respondents. 

By Advocate Mr.M.U.Ahmed, Addi.C.G.S.C. 

KV.SACIflDANNANDAN, V.C. 

The applicant is working as Deputy Regional Director, National 

Savings Institute, Guwahati, Assam. The applicant retired from his 

service in the month of January, 2003 under Special Voluntary 
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Retirement Scheme after serving under the Respondents more than 

30 years. He had served both outside and inside of North Eastern 

Region in different capacity. The applicant belongs to North Eastern 

Region and his service seniority was on all India basis and his transfer 

liability was also on All India Transfer basis. He was promoted from 

the post of District Savings Organisation vide order dated 

12.09.1991.He was posted and transferred to Gaya (Bihar) as Deputy 

Regional Director, National Savings Organisation from Dibrugarh, 

Assam. After serving at Gaya (Bihar) he was again transferred to 

Guwahati as Deputy Regional Director, National Savings Guwahati, 

Assam. The Government of India, Ministry of Finance, Department of 

Expenditure granted certain improvements and facilities to the 

Central Government Civilian Employees of the Central Government 

serving in the States and Union Territories of North Eastern Region 

vide office Memorandum dated 14.12.1983. He has also brought to my 

notice the said Office Memorandum Special (Duty) Allowance was 

granted to Central Government Civilian Employees, who have All 

India Transfer liability to any station in the North Eastern Region. The 

applicant was transferred to Guwahati in the same capacity as Deputy 

Regional Director, National Savings. The applicant is with All India 

Transfer Liability and Seniority; he was entitled for grant of Special 

(Duty) Allowances. The applicant has made various representations in 

different dates before the respondents claiming the Special Duty 

Allowance. The counsel also submitted that identical persons Sri P.R. 

Kalita, Deputy Regibnal Director, S.B. Chakraborty, Deputy Regional 

Director under the same Ministry were also granted the Special Duty 

Allowance but the applicant has been single out. Earlier one 0. A. was 

filed O.A.No.237of 2000 before this Tribunal for payment of Special 



Duty Allowance. This Tribunal vide order dated 22.12.2000 allowed 

the said O.A and directed the Respondents to pay the Special Duty 

Allowance to the applicant therein. The said Judgment was challenged 

before the Hon'ble Gauhati High Court by the Union of India in W.P. © 

No.107 of 2000. The High Court vide order dated 05.03.2001 

dismissed the Writ Petition. Being aggrieved by the certain action of 

the respondents the applicant has filed this O.A. seeking the following 

reliefs:- 

8.1 "That the Hon'ble Tribunal may be pleased to 
direct the respondents to pay of Special Duty 
Allowance to the apphcant from the date of 
his ntithment. 

8.2 To pass any other appropriate relief or reliefs 
to which the applicant may be entitled to and 
as may be deem fit and proper by this Hon'ble 
Tribunal." 

2. 	The respondents have filed their written statement 

contending that the application is also hit by the principles of waiver 

estoppels and acquiescence and liable to be dismissed. The applicant 

served as Deputy Regional Director only outside North East Region, 

but he served in different capacity within the North East Region. The 

applicant was transferred to outside N.E.Region under Limited 

regional transfer liability and subsequent posting to N.E.Ragion has 

limited role to allow him the solicited benefit. Respondents also 

submitted that during the period of his stay at Shillong from where 

the apolicant proceeded on retirement under voluntary Scheme, he 

was working as Drawing and Disbursing Officer. As such, he could 

have drawn the said allowance himself, provided he was entitled for. 

Further more the applicant is not entitled for SDA for the period he 

remained posted outside N.E.Region and the case is not covered 

under the orders issued by the Ministry of Finance from time to time. 
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3. 	1 have heard Mr.A.Ahmed learned counsel for the 

applicant and Mr. M. U. Ahmed learned Addl.C.G.S.C. for the 

Respondents. The learned counsel for the parties has taken attention 

to various pieadings materials and evidence placed on record. The 

learned counsel for the applicant has submitted that the applicant 

belongs to N.E.Region and he was transferred from North Eastern 

Region to outside the Region and subsequently reposted to North 

Eastern Region. Therefore, he is entitled to get the benefit. Counsel 

for the Respondents has submitted that if it could be shown that the 

applicant has all India Transfer liability, he could have brought the 

amount of SDA by himself as Drawing and Disbursing Officer at 

Shillong. I have given my anxious consideration to the arguments and 

materials placed on record, point to be considered is whether the 

applicant is entitled for Special Duty Allowance or not. The entire 

relief that is being claimed for the benefit is based on the O.M dated 

14.12.1983 (Annexure D) issued by the Government of India, Ministry 

of Finance, Department of Expenditure, the existing benefit to the 

Central Government Civilian Employees serving in the States and 

Union Territories of North Eastern Region. The relevant portion of the 

said Memorandum with reference to the SDA is quoted below:- 

Central Government Civilian employee who have 
All India Transfer Liability will be granted a Special 
(Duty) Allowance at the rate of Rs. 25% of basic pay 
subject to a ceiling of Rs.4001- (Rupees Four 
Hundred) only per month on posting to any station 
in the North East Region. Such of this enployees 
who are exempted from payment of Income Tax, will 
however not be eligible for the Special Duty 
Allowance, Special (Duty) Allowance will be in 
addition to any Special Pay and for allowances 
already being drawn subject to the condition that 
the total of such Special (Duty) Allowance plus 
Special Deputation (Duty) Allowance will not exceed 
Rs.4001- (Rupees Four hundred) only per month. 
Special Allowance like Special Compensatoiy 
(Remote) Locality Allowance, Construction 



Allowance and Project Allowance and Project 
Allowance will be drawn separately." 

Admittedly, the applicant was saddled with all India transfer liability 

and all India Seniority. He was promoted as Deputy Regional Director 

and posted at Gaya. Thereafter, he was posted at Guwahati. The 

counsel for the applicant has brought to my notice to the Cabinet 

Secretariat letter dated 02.05.2000, it has been clarified that an 

employee hailing from N.E.Region and reposted from outside of NE 

Region to NE Region and also having All India Transfer liability with 

Seniority will also be entitled to get the Special Duty Allowance. The 

letter dated 02.05.2000 (Annexure -j)  is quoted below: 

Subject: 	Special (Duty) Allowance for Civilian 
employees of the Central Government serving in the 
State and Union Territories of North Eastern 
Region- regarding. 

SSB Directorate may kindly refer to their 
U.O.N'o.42/SSB/AT/99(8)-2369 dated 31.03.2000 on 
the subject mentioned above. 

The points of doubt raised by SSB in their UN 
No.42ISSBIAT(99(18)-5282 dated 2.9.1999 have 
been examined in consultation with our Integrated 
Finance and Ministry of Finance (Department of 
Expenditure) and clarification to the points doubt is 
given under for information, guidance and necessary 
action: 

(iii) An employee belongs to N.E. Region and 
subsequently posted outside N.E .Region, 
whether he will be eligible for SDA if 
postedltransferred to N.E .Reg ion, 
whether he will be eligible for SDA if 
posted/transferred to N.E.Region. He is 
also having a common All India seniority 
and All India Transfer Liability. 

iv An Employee hailing from N.E .Regi on, 
posted to N.,E. Region initially but 
subsequently transferred out of 
N.E.Region but reposted to NE Region 
after sometime serving in non 
N.E.Region." 

The counsel for the applicant has brought to my notice to the decision 

of this Tribunal in O.A. No.237 of 2000 dated 22.12.2000 wherein an 

L--,~ 



identical matter was disposed of. The relevant portion of the said 

judgment is reproduced below:- 

"The applicant came to know that the stoppage and 
recovery of SDA has been made fofl awing the 
order/direction contained in O.A. dated 12 January. 
1996 circulated by the Ministry of Defence vide their 
letter dated 18th January, 1996 whereby it is 
directed that the locality recruited employees are 
not entitled to SDA as such whatever payment is 
made after 20'  September, 1994 should be 
recovered from the employees concerned. It is also 
mentIoned thereIn that these instructions have been 
issued in pursuance of the decision of the Supreme 
Court dated 20 September, 1994 in Civil Appeal 
No.325111998. According to the judgment of the 
Hon'hle Supreme Court Central Government 
employees who have all India Transfer liability are 
entitled to payment of SDA on being posted to any 
station in the North Eastern Region from outside the 
Region. Mere reading of the circular dated 12"  
January, 1996 makes it abundantly clear that the 
applicant fulfilled all the conditions laid down 
therein for grant of SDA. The applicant's 
recruitment zone, promotion zone and seniority of 
the cadre are being maintained on all India basis 
and the question of all india Transfer liability is 
evident from his transfer and posting to Bombay 
during the year 1988 and as such,, the applicant is 
entitied to SDA in terms of the OJvJ dated 4th 

December, 1983. Aggrieved by the action of the 
respondents to stop the payment of the SDA to the 
payment of the SDA to the applicant and issuing the 
order for recovely of the same he has came before 
this Tribunal and sought the reliefs mentioned in 
para-2 above. 

5. 	The respondents have contested the case and 
has stated that as per O.M dated 121h  January, 1996 
issued by the Ministry of Finance, more clause in the 
appointment letter to the effect that persons 
concerned are liable to be transferred to anywhere 
in India, did not make his eligible for the grant of 
SDA. Thus, the SDA payment to the Central 
Government employees having all India transfer 
liability is stopped and recovery on account of SDA 
and after 20 September, 1994 was ordered. 
however the respondents have not disputed the 
contention of the applicant made in para - 4.2 about 
his transfer to Mumbai to the year 1988 and 
therefore, he was transferred back to Jorhat in the 
year 1992.. On perusal of the O.M. dated 12tt 
January,1996 issued by the ministry of Finance, we 
find that the Central Government Civilian employees 
who have all India transfer liability are entitled to 

L,'~ ' 



7 

the grant of DSA on being posted to any  station in 
the North Eastern Region from outside the region." 

In the said decision the Court referred to the para 6 of the 0. lvi, 

dated 12thlJanualy, 1996 which is also reproduced below:- 

"The Hon'ble Supreme Court in theirjudgment 
delivered on 20.9.94 (in Civil Appeal No.3251 of 
1993) upheld the submissions of the Government of 
India that Central Government Civilian employees 
who have all India transfer liability are entitled to 
the grant of SDA, on being posted to any station in 
the NE Region from outside the Region and S.D.A 
would not be payable merely because of the clause 
in the appointment order relating to All India 
Transfer Liability. The Apex Court further added 
that the grant of this allowance only to the officers 
from outside the region to this region would not be 
violative of the provisions contained in Article 14 of 
the constitution as well as the equal pay doctrine. 
The Hon'bie Court also directed that whatever 
amount has already been paid to the respondents or 
for that matter to other similarly situated employees 
would not be recovered from them in so far as this 
allowance is concerned." 

Further the operative portion of the said judgment is reproduced 

bellow:-' 

"In the light of the above discussion the O.A. is 
allowed and the respondents are directed to 
continue the SDA to the applicant in terms of the 
O.M. dated 1211 Januarj. 1996. The respondents are 
further directed that no recovery would be made 
from the amount of SDA should be paid to the 
applicant. In case, any amount of SDA already paid 
has been recovered by the respondents. The above 
direction shall be completed within a period of two 
months from the date of receipt of a copy of this 
order. 

The O.A allowed and relief granted. 

The said judgment was challenged before the Hon'bie Gauhati High 

Court by the respondents in W.P.© No.107 of 2000. The High Court 

vide order dated 05.03.2001 dismissed the Writ Petition. I am in 

respectful argument with the finding of the 0.A and the order of the 

Hon'bie High Court binding on us. 



OP 
	 4,  

In the conspectus facts and circumstances, I am of the view 

that the applicant is entitled to get the benefit. The applicant is 

directed to make a fresh representation with all pertaining records 

specifying the period for which he is entitled for the same before the 

jst and(or 2 Respondent for consideration who shall dispose of the 

same by granting the relief within a period of three months from the 

date of receipt of this order. 

The O.A. is disposed of accordingly. There will be no order as to 

costs. 

CHIDANANDAN) 
VICE-CHAIRMAN 

LM 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATL 

(An Application Under Section 19 of The  Administrative Tribunals Act 1985) 

ORIGINAL APPLICATION NO. 	OF 2006. 

Shri Susbil Kr. Tamuli 	 ... Applicant 

- Versus - 

The Union of India & Others 	 .. Respondents 

LIST OF DATES/SYNOPSIS 

14.12.1983 	The Govennuent of India, Ministry of Finance, Department 
of Expenditure has granted the Special Duty Allowance to 
the Civilian Central Government employees posted to North 
Eastern Region. 

12.09.1991 	The applicant was promoted and transferred to Gaya (Bihar) 
as Deputy Regional Director, National Savings Organisation 
from Dibrugarh Assam. 

11.10.1991 	The applicant joined atGaya(Biliar). 

15.09.1992 	The Regional Director, National Savings Bibar forwarded the 
service book and leave account of the applicant to the 
Regional Director, National Savings, Assam. 

22.07.1998 	The Government of India, Ministry of Finance, Department 
of Expenditure has extended the fa_Spj 

posted to NorthEastern Regon mommended the 5th 
Central Pay Commission. 

02.05.2000 	The Cabinet Secretariat issued letter for clarification of 
criteria of entitlement of the Special Duty Allowance to the 
Central Government Civilian Employee. 

21.12.2000 	The Hon'ble Tribunal vide its Judgment and Order in O.A. 
No. 237 of 2000 granted Special Duty Allowance to the 
employees who are transferred from North Eastern Region 
to outside the Region and subsequently reposted to North 
Eastern Region. 

05.03.200 1 	The Hon'ble Gauhati High Court dismissed the Writ Petition 
No. 107 of 2000 filed by the Union of India in O.A. No. 237 
of 2000. 

The applicant submitted various representations for grant of 
Special Duty Allowance, but the respondents did not grant 
the same till date. Hence, this Original Application. 
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(An Application Under Section 19 of The Administrative Tribunals Act 1985) 

ORIGINAL APPLICATION NO. I }o OF 2006. 

BETWEEN 

Shri Sushil Kr. Tamuli 
Retd. Deputy Regional Director of 
National Savings 
Resident of 'F' Lane 
Milan Nagar 
P.O.-C.R.Building 
Dibrugarh 
786 003, Assani 

* Applicant 
 -AND - 

 The Union of India represented by 
the Secretary to the Government of 
India, Ministry of Finance. 
Economic Affairs, New Delhi. 

The Additional Secretary (Budget), 
Ministry of Finance Department 
of Economic Affairs, New Delhi. 

The Director, 
National Savings Institute 
CGO CompIeg 'A' Win& 
4th Floor, Semenary Hills, 
Nagpur, Pin-440006. 

The Regional Director 
l4ational Savings Institute, Udai 
Path, LG.Baruah Road, 
Guwahati-781 024. 
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DETAILS OF THE APPLICATION 

PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE: 

This application is not made against any particular order but 
praying for a direction from this Hon'ble Tribunal to the Respondents 
for payment of Special Duty Allowance to the applicant as the 
similarly situated persons are enjoying this benefits without any 
interruption.. 

JURISDICTION OF THE TRIBUNAL: 

The Applicant declares that the subject matter of the instant 
application is within the jurisdiction of the Hon'ble Tribunal. 

LIMITATION: 

The Applicant further declares that the subject matter of the 
instant application is within the limitation prescribed under Section 
21 of the Administrative Tribunal Act 1995. 

FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1 That your humble Applicant is Indian Citizen by birth and as 
such he is entitled to get all the rights and privileges guaranteed under 
the Constitution of India. 

4.2 That your Applicant begs to state that he had served as Deputy 
Regional Director, National Savings Institute under the Respondents. 
He retired from his service in the month of January 2003 under 
Special Voluntary Retirement Scheme after serving under the 
Respondents more than 30 (thirty) years. He had served both outside 
and in side of North Eastern Region in different capacity. 
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4.3 That your Applicant begs to state that he belongs to North 
Eastern Region. His service seniority was on all India basis and his 
transfer liability was also on All India Transfer basis. On the basis of 
his All India Seniority and All India Transfer Liability, he was 
promoted from the post of Distnct Savings Officer to the post of 
Deputy Regional Director, National Savings Organisalion vide Order 
No.25925134/DPC/13-1/91 dated 12.09.1991. He was posted and 
transferred to Gaya (Bihar) as Deputy Regional DIrector, National 
Savings Organisation from Dibugarh, Assam. After serving at Gaya 
(Bihar) be was again transferred to Guwabati as Deputy Regional 
Director, National Savings, Guwahati, Assam. 

ANNEXURE-A is the photocopy of Transfer Order 
No.25925/34/DPC/13-1191 dated 12.09.1991 of the 
applicant. 
ANNEXURE.-B is the photocopy of joining report of 
the applicant at Gaya (Bihar) dated 11.10.1991. 
ANNEXURE-C is the photocopy of forwarding of 
service book and leave account of the applicant by the 
Regional Director, National Savings, Bibar to the 
Regional Director, National Savings, Assam vide letter 
dated 15.09.1992. 

4.4 That your Applicant begs to state that the Government of 
India, Ministiy of Finance, Department of Expenditure granted 
certain impràvemcnts and facilities to the Central Government 
Civilian Employees of the Central Government serving in the States 
and Union Territories of North Eastern Region vide Office 
Memorandum No.20014/3/834V dated 14-12-1983. In clause II of 
the said Office Memorandum Special (Duty) Allowance was granted 
to Central Government Civilian Employees, who have All India 
Transfer liability at the rate of Rs.25% of the basic pay subject to 
ceiling of Rs.400/- (Rupees Four Hundred) only per month on posting 
to any station in the North Eastern Region. The relevant portion of the 
Office Memorandum dated 14.12.1983 is quoted below: 

(iii) Special (Duty) Allowance: - 
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"Central Government CMlian employee who have All India 
Transfer liability will be granted a Special (Duty) Allowance 
at the rate of Rs.25% of basic pay subject to a ceiling of 
Rs.400/- (Rupees Four Hundred) only per month on posting to 
any station in the North East Region. Such of these employees 
who are exempted from payment of Income Tax, will however 
not be eligible for the Special (Duly) Allowance, Special 
(Duty) Allowance will be in addition to any Special Pay and 
for allowances already being drawn subject to the condition 
that the total of such Special (Duty) Allowance plus Special 
Deputation (Duty) Allowance will not exceed Rs400/- 
(Rupees Four Hundred) only per month. Special Allowance 
like 	Special Compensatory (Remote) Locality Allowance, 
Construction Allowance and Project Allowance and Project 
Allowance will be drawn separately." 

The Govt of India, Ministry of Finance, Department of 
Expenditure vide its Office Memorandum NoF.No. 11 (2)197-ElI (B) 
dated 22-07-1998 continued the said facilities as per recommendation 
of the Fifth Central Pay Commission. 

ANNEXURE - D is the photocopy of extract of Office 
Memorandum dated 14-12-1983. 
ANNEXURE - E is the photocopy of Oflice 
Memorandum No.F.No. 11 (2)/97-E-ll (B) dated 22-07-
1998. 

4.5 That your Applicant begs to state that he was saddled with All 
India Transfer liability and all India Seniority. It is to be stated that as 
per the said All India Transfer Liability and all India Seniority basis, 
he was promoted to the post of Deputy Regional Director, National 
Savings and posted at Gaya (Bihar). Thereafter, he was transfeiTed 
to Guwahati in the same capacity. Therefore, the Applicant is in 
practice saddled with All India Transfer Liability and Seniority. In 
terms of the aforesaid Office Memorandum dated 14.12.1983, be was 
legally entitled for grant of Special (Duty) Allowances. Accordingly, 

- - 

RT I 
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the applicant submitted various representations in diffrent dates 
re the respondents claiming the Special Duty Allowance. 
vever, the respondents granted the Special Duty Allowance to 
i similarly situated persons, viz. Sri P.R. Kalita, Deputy 
ional Director, S.B. Chakmbarty, Deputy Regional Director 
r the same Ministry, denying the claim of the applicant. 

ANNEXURE - F is the photocopy of the of the 
representation submitted by the applicant. 
ANNEXURE - U is the photocopy of the 
representation submitted by the applicant 
ANNEX[JRE H is the photocopy of the last pay 
certificate of the similarly situated persons grating the 
Special Duty Allowance. 
ANNEXURE - I is the photocopy of the last pay 
certificate of the similarly situated persons grating the 
Special Duty Allowance. 

4.6 That your applicant begs to state that as per Cabinet Secretariat 
letter No.20-12-1999-EA-I-1799 dated 02-05-2000, it has been 
further clarified that an employee hailing from NE Region and 
subsequently posted to outside of NE Region and reposted from 
outside of NE Region to NE Region and also having All India 
Transfer Liability with Seniority will also be entitled for Special Duty 

ANNEXURE - J is the photocopy of letter No. 20-12-
1999-EA-1-1799 Dated 02-05-2000. 

4.7 That your applicant begs to state that similarly situated 
persons had earlier approached this Hon'ble Tribunal by filing 
Original Application No. 237 of 2000 before this Hon'ble Tribunal 
for payment of Special Duty Allowance. The Hon'ble Tribunal vide 
its order dated 22.12.2000 allowed the said Original Application and 
directed the respondents to pay the Special Duty Allowance to the 
applicants therein. The said Judgment was challenged before the 
Hon'ble Gauhati High Court by the Union of India in W.P. (C) No. 
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- 	 107 of 2000. The Hon'ble Gaubati High Court vide its order dated 
05.03.2001 dismissed the Writ Petition and affirmed the Judgment of 

this Hon'ble Tribunal. 
ANNEXURE —K is the photocopy of the Judgment and 
Order of this Hon'ble Tribunal passed in O.A. No. 237 

of 2000. 
ANNEXURE —L is the photocopy of the Judgment and 
Order of the Hon'ble Gauliati High Court passed in 

W.P. (C)No. 107 of 2000. 

4.8 That your Applicant begs to state that he has fulfilled all the 
criterion laid down in the aforesaid Memorandum regarding payment 
of Special Duty Allowance, hence the Respondents cannot deny the 
same to the Applicants without any justification. 

4.9 That your Applicant begs to state that similarly situated 
persons are enjoying the same benefit without any intemiptIon, as 
such the action of the Respondents is arbitraiy, malafide, whimsical 
and also not sustainable in the eye of law as well as on facts. 

4.10 That your Applicant submit that there is no other alternative 

remedy and the remedy sought for if granted would be just; adequate 

4.11 That this application is filed bonafide and for the cause of 

justice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1 For that, due to the above reasons and facts, which are narrated 
in details, the action of the Respondents is prima facie illegal, 
nialafide, arbitraiy and without justification. 

5.2 For that, the Applicant was practically having All India 
Transfer liability with Seniority and as such, he is legally entitled to 
draw Special Duty Allowance as per various Office Memorandums in 
this regard. 
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5.3 For that similarly situated persons who are working under the 
same Ministry have been granted the Special Duty Allowance but the 
Respondents are not giving the same relief to the instant Applicant. 
The actions of the Respondents are bad in the eye of law and also not 
maintainable. 

5.4 For that, similarly situated persons have already granted this 
relief by this Hon'ble Tribunal and the Hon'ble GauhatI High Court. 

5.5 For that,  being a model employer the Respondents cannot deny 
the same benefits to the instant Applicant, which have been granted to 
the other similarly persons. The Respondents should extend this 
benefit to the instant Applicant without approaching this Hon'ble 
TribunaL 

5.6 For that, it is unjust to discriminate among the empioyees who 
are similarly placed in the, same Ministry and also it is not proper to 
insist on every aggrieved employee to approach the Court of law 
when the cause of action is identical. 

5.7 For that, the applicant is legally entitled for payment of Special 
Duty Allowance in tenns of the various Judgments of this Hon'ble 
Tribunal. 

5.8 For that, in any view of the matter' the action of the 
Respondents are not sustainable in the eye of law. 

The Applicant craves leave of this Hon'ble Tribunal advance 
further grounds the time of hearing of this instant application. 

6. DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and efficacious remedy 
available to the Applicant except the Invoking the jurisdiction of this 
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Hon'ble Tribunal under Section 19 of the Administrative Tribunals 
Act, 1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING 
BEFORE ANY OTHER COLIRI: 

That the applicant further declares that he has not ified any 
application, writ petition or suit in respect of the subject matter of the 
instant application before any other cowl, authority, nor any such 
application, writ petition of suit is pending before any of them. 

RELIEF PRAYED FOR: 
4. 

Under the facts and circumstances stated above, the Applicant 
most respectfully prayed that Your Lordships may be pleased to 
admit this application, call for the records of the case, issue notices to 
the Respondents as to why the relief and relieves sought for by the 
Applicant may not be granted and after hearing the parties, the 
Hon'ble Tribunal may be pleased to direct the Respondents to give 
the following relief(s) - 

• 	8.1 That the Hon'ble Tribunal may be pleased to direct the 
/ respondents to pay of Special DutyAJlowaz&tQAe..appiiCaflt from 

I the date of his entitlement. 
I 

8.2 To pass any other appropriate relief or reliefs to which the 
applicant may be entitled to and as may be deem fit and proper by 
this Hon'ble Tribunal. 

8.3 To pay the costs of the application. 

INTERIM ORDER PRAYED FOR: 

At this stage no interim order is prayed for, however, if the Hon'ble 
Tribunal may deem fit and proper may pass any appropriate order or 
rtm 
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THIS APPLICATION IS FILED THROUGH ADVOCATE. 

PARTICULARS OF LP.O. 

LP.O. No. :- 2 G, 22 5 
Date of Issue  
Issued from :- 	 - 

Payable at 	& 	• 

LIST OF ENCLOSURES: 

As stated in Index. 

Verification ................. 



10 	 JIX 

VERIFICATION 

L Shri Sushi! Kr. Tamuli, Retd. Deputy Regional Director of National 

Savings, Resident of 'F' Lane, Milan Nagar, P.O.-C.R.Building, Dibrugarh 

786 003, Assam do hereby solemnly verilr that the statements made in 

paragraph 2  t, 4. 2 , h,. g psi 4 9 - are true to my knowledge, those 

made in paragraph Nos. are being matters of 

record are true to my infonnation derived therefrom which I believe to be 

true and those made in paragraph 5 are true to my legal advice and the 

rests are my humble submission before this Hon'ble Tribunal. I have not 

suppressed any material facts. 

And I sign this verification on this the 	day of July 2006 at 

Guwahati. 
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GOVER.NMEN'] OF INDIA 

±Wv° ANNEXURE 

11 

• 	JMted. 11th Oct;')l 

To, 
The Riona1 Director 
N.nn1. SsTSTIJV' e( Govt. of India) 
It I h n 	I r1.t nfl. 

• 	Sub:- Joini 	Rcpo't. 

Ret: Ozidor beari.YV No25925/34/1P0/ 1 —l/9 1  ,dntod 1 2th Sept' 
1 991 ltinuod by the Joint Ntionn.1. n) ,qv1,YWn Comm irit1.oer,flrv 
Nngpur. 

Sir, 
.I: rcop onoo o L ho i.e tto.r re.2orred t;o :tb ovo , I have 

j&ned and reported for duty to day fore—roon as the Deputy 
ELgional Director, Nat ioal Savings (Govt.of India)Gaya,Bihar. 

::rr fayour of your kind informttion nr1  

)lcccSfr' -ict;:Lon. 

Yours faithfu1ly. 
- 

,.. 

(S. ' K. 'PA161L 
Dy. Regional Director 

Jtienai.avin (G.O. T. 
Gaya JJtviiiion. 

No.52 	../lSJ/G/1(I)/91 	Dated, 11th 0ct 1 91. 

Copy to the 

1 • The •Joint National ;aviy 	Conirn±sioner , Higp 1 .tr for 
favour his ki r'•d iflformatiofl r'd noor' n'r- ot'i 

2, The iny & Aecont s  

IrNp ir frr iirc.1U' rf  I ifr: .t I i :'d 
• _fl. 

j(e;i.onn. 	D1r'tr)r,1ui;1nal. 	$1V ry.(G.(i. T 	) f;: 	• 
G j nhtl; I for :Cve iir 	F 1 n1oirt; I n. 

( S. K 	) 
Dy. Regiona1 Director 

National Savigs(G.O.I, ) 
Giya Division 

Bihar. 

ATTESTEW  

4DV0CA11 

r 



	

Th r-c -r - t of' the Servic 3j- 	ii -s the 
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fleion]. tiretor ,. 
Ntion1 	 (ovt.  

Pc sbnve 
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ct:.4llIaneseiid Speci!FRciIIlies for Civilian Emp!oyo?s OfIhs Cantral Gov,crOidid SSjg ll).UP1SVplI7 
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wod with O,M. No, 2OO14/6/B6E,tV/.lI(B) dated Decembhrl1, 1980, 

. .. . 	crntlnue to be e3pIIcabIe, 	 . 	S 	 . : • 

:li) WoIgitgo for Central Deputattons/Troltilny Abrond end pecIaI Mention In ConfldOfltIp I$ecord 
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5.  

varyini rates in lieu of the Special (Dutyl Allowance admissible in the North Eastern 
shall cvnUnue to be dmissible to the specified rategory of Central Government em joyeeat(h 	me 
rates 	prescribed for the ditterent specified areas in the 0 M dated May 24 1989 but withoi]l ny cltng 
on its iantum This Allowance shall also henceforth be termed as Island Special (Dut) Allow 	Srate 
ordersin ;egard to thisAltowance have been Issued In this MinIstry $ 0 M No 12(1)198 'II(B)datd 1iuly 
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Attentionts also invited in this connection to the clarificalory orders contained In this Miisty1 0 MNo 
11(3)F E 11(B) dateJanuary 12 1996 which sha'l continue to be applicable not & 

tqentiI Goveinmantemploes posted to serve in the I iorth pastern Region but elSoj 	 to 
.serve iii the Andaman & Nicober and Lkshadweep Groups of Islands 
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cSiIidhnva o1hchr b1Ofl &O iiutiIy IUJd or otu 	 ' 4 

Ôr\?di3CISk)1lS uii 	
r$t4lIfltfld9ttOflS Of th' FiIth CuriflI Pny 	 I  

hII nppy %o ho &icjibo CcriIWI OovorrimHflt nmployOGS Wo  
IUoi Iho North ntTh RgIoti A,dflrflflfl & NO 	Dhnd3 and 

o1 Io 
area(s) ol thur posUnj nnd GutiloCi o ifie obsor/Bliro ol the terms ond COndIIIOJIUdIOInIn 

Such ot thoso empIoyuo who nro onitd to flie Spøi3t IDUtYl 
AU0WeflCO or tto Isfan (spocr& bulyl 

Ac?Nunco ;h&t otso ba ontUod, In tnJt]itloti o tho Spr101 CornpO!1Sflt0Y Atlowriou(G) O udIniflGIbIO to 

In Icm of 1hoo tioptO ordtirn 	 1 q 
	

t4) 	% 

Conrb Govotflmcflt omploycuB onttIed to SpoC& CortpOrOfltOY 
AlIoWflIW0 OpOFUte ordotp In uPaCt of 

h aro yot to ba ssuod wtil contIflUO 10 dioW &uch &OI6flC fil thO oxk1ng røO$ with eIi1 to the 	3
of 

aonGI ny which they wou'd have drawn In the applh&lD po IOVl9Od icnl' ot pnybUOr the Inroftjcflo(% 

iIo corraLpofldIfl9 tovIad &caIo till the rovsed ordur  urin9od on tho ba;I 	th 	 I 1 

? FiIt Centtal Pay CornrniSSIOfl and the Govorflfl16flt1dUCI80h19 thoroon 	 I t'I' 	' 	 4 	

t 

f 

 

refl!g AtIo*aflCO on,F1rst.ApPOfl(tt 	. 	 . 	 . 	 . 	 , 	

;

1. 

exstlfl9 concesslOflSa provided inthis Ministry S 
0 M No 20014/3/83 E IV dated Deembe44 1983 

and IutThor Iiberattsed tn 0 
 

M. No 2OO 4I1686 E tV/E (B) ded December 1 , 1 988, sht conti4ue to be he 

apticabte 	 I 	 I

b 

Trvilflng AflowanCe for Journeys on Transfer, Road Mtteage for Transportation of Parsonat Eflects 

onrrans1or1 Jotntng Time with Leave 
dThe existing provtstOfls as contained n this MInISI1Y S 0 PA I'10 20014/3/83 tV dated December 14 1983 

shI continue to be app1icabe 	

I 

v4)Le
aveTtaVeI ConceSSöfl 	. 	 . 

	. 	• 	• 

;fl terms ci tho exsIincj provl&olis as contained in Ihs MinistrY's 0 M No 7001 4/3183 E IV doled December 

4, 
1903, the foflowing ptlonS are available to a govommor't aervorit who leaves his 

famHy behind at he old 

headquaiicis or another selected place of residence, and who has not availed of translef travelling allowance 

	

tior ihe  family 	
1 

f1 
the government servant can avail of the leave travel concession1 lot 1ourney Ipth Hqme Tovn once in 

' 

a block period of twá yeats under the normal Leave Travel Concession 
uieL 

	

0 	: 	 i 

in lieu thereof the government servant can avail of the facility for huJ3!L erselItdt1 
	 year 

from the station of posting to the Home Town or the place where the family Isee1Ii1g ari1the fjjLty 
(restricted only to the spouse and two dependent children of age up to 18 yersinéPt iFsons and 
up to 24 years in respect of daughterSi also to (ravel once a ear to visit the govètiltflent sdtvant at the 

ell 	 -. 	 - ion o.pOsinY- 
These special provisibns shall continue to be applicable 
In addition, Central Government employees and their families posted in these territptles sh4be entitled to 

avail of the Leave Tra4
vel Concession in emergencies, on two additional occasionS durl theIrnhi1e service 

. career. This shall be termed as "Emergency Passage ConCOSSiOfl' and Is IntendOd 
to enable the Central 

Gosiemnieflt employees end/or (heir families (spouse and two dependent chlldiehI to travel either to the 
hone town or the station of posting in an emergency, This shall be over and abov thr orml entItlements 

of the employees in (arms ot the 0 M 
dated December 14, 1983, and the two acd,t,ot1l passageS under the 

Emergency Passage Concession shall be availed of by the entitled mode and blast of lravöI as admissible 

under the normal Leave Travel Concession Rules 	
1 

Fuither, in modiftcatiofl of the orders contained in this Ministry s 0 
 M. No 20014'16/6 E ltIIE 11(B)  dated 

December 1 1988 t Olftcers drawing pay of Rs 13500 and above and their fmi1i(i0 
buse and lw 

dependent children (up to 18 years in respect of Sons and up to 24 years In respct of dJightets1 will b 

4 	
pennitted to travel by air on Leave travel ConcessiOn between A

gar  ala1AiöwVI 	øbaI/SilCt1ar 1 

th North East ahd Calcutta and vice versa; between PoiL Blair In the Ahd 
	&Nbf Islands ohd. 

Calcutta/Madras and 
vice versa and between Kavaratti in the Lakshad weep lstahds and iochin and vic 

oli  

ATTESTED 

4PVOCAT 	 J 

- 	 - 
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c 	 — 

Utdron EducaIoti AUov,aIlCO and Hostol Subsidy 

TIi uxisling provisions s contnd in this MiniIi/S O.M. No. 20') ,II3-E,IV thIJ DetciiI,t:r 4. 

y 	 / f;dI continue to be appficable. The raus of Cfiikirfl Educslion Afbianco uxf HoluI Stit;idy I ;iviiij hu'm 

rryiised in the Deparirnenf of Personnel & Trainiri O.M. No. 21017/1/97- EslI .(Afluw;"icOS) rI;ilu'J June 1?, 

1U8, the Allowance and Subsidy shall be payibIe at the revis&c4 monthly rates of fl 100 mid I 	O0 

respectively per child. 	
0 	

0 	
0 

(ix) Rutentiori of Government Accommodation at the Last Statlo.' çt Posting 	 , 	

0 

Tw facility of retention of Government accornmothtlofl attlie last statIrn of poslifl(J by the Cei'itial Governlrteu 

)i 	
eraployeos posted to the specified territories and whose families cotriUe to Stay at th1d stntion 

Is ovalfdblr ti  

i1 
-.c:;L•' 

in terms of the orders contained in the arsthile tAiriistry of Works &Housing 0 M No 1203'i124177 Vol VI 

, 	
d4ed February 12 1984, as amended fromlime to tune Th,sfacUitY shaL!cofllIflUettO be available to the 

pt\ t;1,r J eIiible Central Government employees posted in 
the North &N,cobr,lslands 

artJ Lakshodweep Islands In parlial mod,ftcotlon of these orders, Licence FeoorIhe occomodat!9fl SQ 

reined will be recoverable at the applicable iormal roles in cases where the accorp,tnoda110 ,sbelow the 

i4ç7 	type to which the employee is entitled to and at one and a halt IimS the applicable normil rates in cass 

, 	&J. 	j1; 	1wl,ere the entitled type ofaccornmodatiOfl has been retained The419c1111Y oletciit1On0( Goernu1c 1 it 

.acomrpodation at the last station 01 posting will a co be aornIsiblf foia period,.o hree yenrs 
4 ,jond lhr 

4*4nmaI permissible period for retention of Goverr:ment occommod&iOO prescdbed oheRUIeS? 

USRI??(,AI1OWanCOIfOT1 Employee s InOccupatlofl otHiref 

wi  '12 2tTh orders4confained in this Ministry S 0 M No 1 I 01 611 /E ll(B)I8 dptedtrjl 	 L' 

	

0 

 inisVsO.M. No, 2OO4/1Gf86.E.iy/.Ii(B? 	 I 
Retention of Telephone Facility at the Last Station of Posting i h'SJc 
MprovidedinthisMtfllStry'SO M No 2001411&B6-E IViE l(B)datecDeCembe 11988 CentrafGOVerntflerl( 
emploees who are eligible for residential telephcr.es may be permitted to relaiçi Ihei res,dPntIaPIOIW 

t 	
c attheir last station of posting provided the rental and all other char9eS are paid by the concernedenpIOYeeS 

	

thErneselv 	 J 	
I 

I 	(xIl)Medical Faclfitles 	1  
F3miliesand the eligible dependants of Central Gove riment emptoyeS who stay behind at the previcus 
sintions at posting on (lie employees bein posted to the spec" ed territories shall continue to be eligible to 
aiail of CGHS facilities at stations where such facilities are avalable Detai ed orders in this regard will be 
issued by the Ministry of Health & Family Welfare 

t3 1he President is also pleased to decide that these orders,in solar as they relateo the Ceritrol,Goerfl1fl0n1t 
e)ployees posted in the Norlh Eastern Region shall a's be applicable r7t,tat,smuSandistoth0iCIV 	Central 

1 	Goernment employees, including Olticets of the All India Services, posted to 
t, 	,t,- 	 • 	 f 	

' 
.- 	• 	 4 

4 flieseorers 
 

	

V.  fake elf ed from Aug ist 1 1997 	 Ii 
5 fri so far as persons serving in the Indian Audit an Accounts Department are concerned these orders issue 

' 	after conjltalion with the Comptroller and Audi'or General of India 
0 	

0 	• 	
''':' 

6 Findi version will follow.  

4t7Y ?' 

(N.SUNDERRAJAN) 

- 	 0 	• °,, 	
0 	

,'o 

' 	Joint Secreta to the. Government of India 
- 	 . 	': 	

0 	 , 	 -•, j. - ... 0 	 , 	 - 	 0 	 •. 	
' 	 — 	 , 	 t  1. 	4 

To 
All Muiistries/tJepartmPnt of the Government of India tAs per standarsi DislribUtiOflL1StI 	'1- 

Copy (with usual number of spare copiesi fcrwarded to C&AG, UPsqtc. (Aspes,nard Er orsement Lst3 

Copy also forwarded to Chief Secretary, Andaman & Nicobar Islands and Administrator LakshadweeP 

	

C 	
. 	t (t 	.o  
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ATTESTED • 

ADVOCATI 
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I Ilk ,  Oii c'tI, ( I 
>':tli)IilI S i miips I iiIiitie, 

((i() 	( 	11111t\ 	.'\'\\'itij'IiIi 1111111. 

LiI1iIII\ 	hill'. 	1ii)'1lIII 	I 

(Si) 

ANNEXURE F 

I)Utcd. I )11t iiias Ii the ,(3 	,'A 	\ti1,US 

Siihtet : 	IcjUr(hiI1g tI:iiiii 	l sli  eiiI diut' ihhiv:iiic. 

cF : 	My pruycr 1'titioll tl(tI; I 00h is1iy/15 aiud iv nih"lvr (IaIcI, I liii ,IiuIy/0. 

Rcspecil Sit, 

\\tthi  due tCsh)'t..I 	titiI hiliiltI)I' '.iIIIiItI',tIII. I 	ttii ill 	.ttt&' thiit 	I ht;t' 	,ItI)tttitie(I tlt( 	ilicit 

I ) taVeiI)CtiIloIt ((1 you tiiiotu'ji (lie luliIaI I )iieetnl. \aiIuIRIl 	i' tit 	Ill"111111c. \ssatii. (u\\aIUtIi  

\\htdl  is Setle\hlit:ttot\ 	\ 	I 	h.IaIt 	I)\ oHm 	'IIlii I. 1 l itu .k 41 IH1Y.Iih 1411 flIIIIIt (it 

kind petsual and eadv cli etiec 	\ 	I did i wi I eeti \ I' 	;tiI 	I t.p w . 	I .iihititiie&l tIlt' aI 

i Cull ndcr liv i eisiei ed Iiu't d1 wo k to 	i i I II UI V11 I \ .R I uI 	lU 	.1141 	I \ ,tII 	(4 III tilt' 

r 	\olIrLind 	I 	ittioti ihat itIl I1II',41a1 	ftti' hut lIt it\I'il 	Iii', 	4.1II .4 	iliuii1'h if hit',utu,,d 1111411 

ihiitti ihilce mouths. hi u 	lot IIIt4ICIIotl 	Iholil the L.lIl't ol 	dR It IIeLI\ 	lit 	iul(lI(huulr, ttt\ 	hI\ 

\OItt 	t4t%(h t%iiRe iii hilic tot IU'I'n  \\IIlt  I('ttl(ih Iii i;UI 	I)It '1111(1 (i'.ititI \(lItIItttt'. 	leiiieilIlttIII 

't.l1CIIlC aitci 'ei\ ttti the tleRlIIlltettt tledIttel\ tiioie uhaii 	(t 	ett. 

Ii Ililly iilIthI\ lie addvil that iiI) eUt' i 	dhttulat it' tin,. I ) tIItii\ ReUliluilIl I)tuettui'. 

III tcCti\'(it lieCi:iI (hill\ Iuhhti\'Iluiet' lI mi iii 1 tilt Ill (lit \(ti ()()l ( I ( uiti Ili\ iIiiriiiin'iii ) and 

iculaihy iliciemtl'tei. like ihetum, I wits aisti 1utomumo(ed 1.t hue htoil oh I )eltttt\  ke1uoutiI I)iieciui oil 

the baSIS of i\hI hlidlU SCII1OFII\' list and i)ttstC(i (liii Iwtuu As' 11111 Itruoul  it) ( java ( UihiaFftI4ioIl) and 

lravisfc ftd back agiliul to .'\ssatti uegion aitci set lug iii hthai ueglon. \\'IiuIc cotisidet lug Imyimleni 

ohsI)eeiaI duty ahIoaiice to ahoc Depuly ReguItuRul I )iueclois Al .t•I I e ahicu my rclii'criieiil. I 

as not taken 11110 accoutit lot I)a\ ttlehht 1IIIIIIRII I \\h' ;tlso ihute Ii Iccei\e (lie 'iitI ahIuaiice 

i)eu(aiu 1 il 1 	to the h)cIR ) d (4lI1l\ SCi \ ICC lit II1C (ICIIaIIlllellI. 

As Such, viihi a vie 	to 	I au early action mid Iti a\old inuihet ('otiespoiidauices aiit.I 

he11) oh oilier source, I ftii it uiecessauv to upii.se \ oU hv IIaIIII') thotit it 	init  lot fvoiii of  

VULIl kind aclioli at the earl lest. 

I h1Ic.\cLtikilll.tcIit1ti unilIistesheci \\thIsI11cI\hteIIlIu1.tIl:tlieIIlItu1guit\)la\cIaml(h  

Iou 	1nch tel ol) - mir kinduiec. 1 d illl Tt'nl;liui ir:ttcl'itI to you for (:\ rI 

\\ till  ltitd FC .I~ M kk  

Niielo. - As stated above. otirs hti1Iy. 	
TT 

O.K. III11LlIl 

Reid. I )epuutv l<cgioiial I)iiccéo, 
'I' I3 (: I aute. \Iihaii t".Jagar 

H ) -C I 

\';tII I 

ATTESTED 

ADVOC IITB 
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(I) 

(..( 	 .( ). ( 	 ) tli)lCY, 	\ 	\\' Ii It 	:1111 (h 

itiiliiatV I lills, f'\Jai'1Uit. 

l)aicd, l)ibrugarii tile 1501 ii I )eeei ii icr/I I 

" 
1 1  " 

I' /( •.1 

Sublect :- Pavniert of special duty allowances - regarding. 

Rel •. 	(I \ 	Nk pimcr r ' 	
11t lii 	I. li i i i \ I 	l', 	IIIi 	I ii i' 	h l( •', it iial 

I )tieini, N.S.I. 	il\;tI1;tIl. 

Reminder dated. I I th luIv '(P 	SuhIiiitI((I 1111(1(1 i(ilSt('t((I 

Reisteted letter dated, 3( )111 .\ut/S (liv lii1) 

Sir. 

Kindl 	rHcr In ifl\ iht Ivc letters tct'ar(ltImi wi' O;,IiilIt ()f speCial cliii' 

,illci\,ltlees 	eii:itI1lii 	Ic' the peit d 	I1I\ 	el 	i, (Iii ih 	h 1 .,, 

1 ;111 C\IFCIflIV Snrtl In say that I have n It lCCCIV(.(l ticiti; r leplV nur ally rcspc cii( 

till dae despite ufiiiv scer;il 1 -01uests made 	nu tim ugh ci pet chaiiiicl ail Ii 

alSo. The reason of non at tending tm prayer iii due (A)11t5e is l)est ki ,wrm to you al hough it 

has crossed more than seven mouths which shows v ur neglect log attitude toward me only. 

It is needless to mention that your oiiicc as ye11 as v )U are I)usv and could not he 

able to take the Cite it a retired employee who ) is CX})eiiditlg ;tifl(flhiit ill sending papers ('IC. 

by post and kept in dark totally knowiiiglv wInch d( mes not sect us p11 per and fare. Sn, it is a 

great lapses in the part of the department who ci )luld lInt he able to S(.1 (IC I IIC jityer of a 

retired employee wild is ;tlwavS ifl;uiuil:Iiiliilg t life 11at1 In ith citIt h ir want cit 10011eV. AS 5(111 

know that ins case is kiLlitC genuine and authentic it time p;uvuciciil c,l ;tl'cc\e allowance ii 

I)eputv Regional E)irectors of this region is regular. 

I lcevei. I vniuLl 1.c1it('st you 	 p 	 svimip:ithcti' ;ull 

within a stipulated peru d (2( I davs) alter the receipt It this hi I er failing which I would he 

Compelled that there is no other alternative for inc except to seek legal help instead 

ofpraving VOl.! iluutitUrC. 

I 	I 

 

it v. ill 	ac 	$ 	, 	u' h ill tiLt 	' 	' 	' 	II 	It iii iii 	I 	l 	itt,iIkl :111' 

act ic Ui I ;tkeii IlLt\ Ltihll\ he Iuit ttll:tt(d ici III c at Jll civic dat. 

lllotost:ute 	011115 aI)o'V(' letters ale ciulosed Imic'itli 	;tiit if 'avotir oi 

VIltit' reaIs' t('I(I('iI(I :11111 hiumil 	ctimsil 

I lm:ti lIiim) 	I lii iii :1111 it that lull. 

F..nclo - 	.\ stated. 

Yours 1aithiW. 

(SK. 'Farnull) 	Jyç- 

ketd. I )eputv Regional I)irect)r, 

I' I alie, Milan Nagar, 

I )( I. ( . R. Ruildirig, 

I )il u ti';til ,-/i'cU( 13. \ssaum. 

LopY to the RcLio1l;ml l)ircet ir, National Savings Inst itul c, ( uwali;ft i 1 r iimfri nation and 

necessary action. He is rcuestcd to send a photostate CO})\ nit he forwarding letter to the 

undersigned which he failed whilc forwarding ins pi :ts er dat ud, I (liii Mav/05 to the 

I)irccror, NSl, Nagpur. 	 ATTESTED 

AL'VOCATS 



ANNEXURE-i \ 
	

. 	 - 	 - 

C.A.R. LAS! PAY CERTIFICATE 

Sec Rules I (4) and 80 of Central jpvt'rflhtJ6flt Account, ReceiptS &Paymçflt,s iuies, 1983 1 

1. Last Pay Certificate of 	
MinistrY! 

...proeccd1ia on ....... gad* 

2. I-Ic/She hasbeefl paid up to and at the 	
be paid ut2t 	Mb.Xah on 

Entitlement 	 (nth1Y) 	
.

. Amot 	
ril/OS 

Rs. 

15750) . 	5927O0  

2. .peeftI4'Y D.P 	4375OC ,,. 	29 64,OO 

3. DA 	 183ø00 ... 124OO 
4.CCA 	

- 

5. MM S.1).J,. 
6. )IRA 

--V..--  - -, A 
DduCtlOfl 	

inou UI 

ks 

income Tax 	 ... 	... 	... 	... 
GPF Subs. 	 ... 	... 	... 	

... 	1O0000  

GPF Adv. 	 ... 	... 	... 	
... 	22O4OO 

Festival Adv. 	 ... 	... 
MCA/OMCA/CYCIC Adv. ... 	... 

6.HBA 	 ... 	... 	... 	... 
7. COEGIS Cont. 	 ... 	... 	... 	

... 	6OOO 

8. Licence Fee 	 ... 	... 	... 	... 	= 
9. CGHS Cont. 	 ... 	... 

10.PLI 	 ... 	... 	 ________ 

3. His/Her PF Account No../N 

 
......is maintained by!.M 

) k W0  
4. HeiShe made over charge of the office/post of....

RalieV..0D,2lO5,  

on the forenoon/afternoon of ......................................... ....................... 
............ 

aflt as detailed Ofl the.rcverse. 
5. RecoverieS are to be made from the pay of the qovernment ser  

days. 
He/She is also entitled to joining time for...........................................................................  

He/She has been sanctioned leave preceding joing time for .... ...... .......... ..........................dais. 

' Redundant —N01 printed 
 

DetaiLs for PLI recoverY through pay bill. 	 . 

	

S 	

4 

	

the date from the beginflifl of the current UnanciaLY 	are i*tcd on the 
Details of InCome Tax recoveredsp to  

reverse. 	 . 	 S 	 - 	

0 

Service for the 	riodfroifl 	
to 	

(during 

his stay in this office) has been verified. A cop; of 
LPC has been given to theGoCrflment servant. 

	

0 	
SignalUle r.1IPLJG

"

D

ecto  
Deslgfla110'°' 

Date ....................... 

 

- 	 -. -.------ --- -------. 

	 - 

•Relates to Insurance Policies financed from GT'F. 

ATTESTED 

	

k 	
c\e& 

4pVOCATI 
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ANNEXURcZ I 
- 

..i( G.A.R. 2 	 0111 

1/ 	 LAS1 PAY CERTIFICA1 I 
See Rules 11(4) and 80 of central Government Account, Receipts & Payments Rules, 1983 1 

ft 
 

Last Pay Certificate of Shrl/Smt./Ms.$..B.,c.hake 	 .... 	 Mlnlstry/ 
Department/Office 	!..PNS....  ............ proceeding on 

He/She has been paid up to and at the following ratcs— Shall be paid Up 	24"03"OS dh 	NiO1 

J!ntlglcment 	 ()tnth].y)UptO 24.3.05 	riisount 
Ks. 

I. Pay 	 9.060lO0.. 
2. Su1aI 1ay W, 	•4500flO 

DA 	 •189000• 
CCA 	 •20OiOO 
.ik 	 .168400. 
lIRA 	 101 3j00 

6968000 
348400 
144Z00 

153100 
1 3O7OO 

78 400 

Deduction 	 Amount 
Rs. 

I. Income Tax 	 ... 
-2PF Subs. 	 ... 	... 	... 	... 	s00000 
3. OPF Adv. 	 ... 
4. Festival Adv. 	 ... 	... 
5. MCA/OMCA/Cycic Adv. ... 	. 
6.HBA 	 ... 

Cont. 	 ... 	... 	.. 	... 	60000 
LIcence Fee 	 .•• 	... 
CGHS Coat, 	 ... 

10.PLI 	 ... 

His/Her PF Account 	/.$t.,.,,iU2.Z .... is maintained by ... P.A.0 . .... N.S.,I.,..Nágpur 
He/She made over charge of the office/post of....... 
on the forenoon/afternoon of ............................... . ........................... ............................................ 

S. Recoveries are to be made from the pay of the overnment servant a detailed Jri thrverse. 
• 	 ,1' 

6. He/She is also entitled to joining time for ............. ........... .................. 

	

..... ......... . .......... 	 ...  ....... days. 

7. He/She has been sanctioned leave preceding joilaing time for ....... ...................................,... dáyà. 
8. '[Redundant—Not printedj 	 ...,, 

* 	 . 	. 9. Details for PLI recovery through pay bill. 
• 	 . 	. 	.. 

10 Details of Income Tax recovered 11p( the date from the beginning'of the curreit fiitànciat 3/ear are noted on the 
reverse 	 • 	 • 	... 

11. Service for the period from ................................................. 	 r1.....1.(during 
his stay in this office) has been verified. A copy of LPC has been given to the Government servant. 

. 	. 	 . 	. 	: 	 ..,.. 	.. 	 . 	.• 	-..,. 	t.. I .  

Signature....... 
Nalipo al Designafloff.......

A  

vt of India) 

'Relates to Insurance Policies financed from GPI'. 

ATTEST ED 
¶j.cL 

4JYOCAT5 

1E. 
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f 

CRhInct Sccrcta1"t 

t 	 (L A cCU()fl) 

••i• 	. 	 . 

sbJccr1 
;poIaI Duty) Allowance for CvIIIafl emplOye(% of the Central 	

i 

r11GoverflrnCflt ervtng In the State and Union I erritortes of North 	 4 L
IM f.i

; 	
1 tcni Reon 	arding 	

r 

. 	. 	 ' 
WA:

I  ml%y kindly rcor to ilicir UO No. 42/88I3/A /99( 18) 2369 datod 	
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Court 

THE IION'11h13 THE CIIHW JUSTIcE 
THE IJOWI3LE MR. JUSTICE B.B DEB 

Heard Mr. P. K. Ohar, the Icacd 
Senior Central Government Stan4ing 
Counsel for the petitioners. 

This writ petition, in our considued 
view deserves to be dismissed in rilmine. 
The impugned judgment rendered y he 
Central Adininistnitivc Tribunal, Guwahati 
has been on the basis of not only notification 
but a judgment of the Apex Cowt We are in 
respectful agreement with the view taking 
by the TribunaL 

Finding no merit in the writ petition, the 
same is dismissed in limuic. 

Learned Tribunal in the ultimate 
decision granted 2 moiiths'tin. Time would 
stand extended. The payment be now Madç 
within 2 (two) months horn today. 

Copy of the order be made available to 
the learned Senior Central Government 
Standing Counsel at the earliest. 
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